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Land Records of Farmer

2334. SHRI S. JAGATIIRAKSHAKAN:

Will the Minister of RURAL DEVELOPMENT be pleased to state:

(a) whether it is true that by making land records the basis for farmer database, the union

Govemmentwillexcludewomen(ifthetandisinthenameofthemalehead
of the household), agricultural labourers, sharecroppers, tenant farmers, those associated in

alliedactivitiessuchaSfishing,beekeeping,poultry,animalhusbandry,

pastoralism, sericulture, vermiculture and agro-forestry from accessing these services on the

digital platform because they may not ovrn agricultural land; and

(b) ifso, the details thereof, and ifnot' the reasons therefor?

ANSWER

MINISTER OF STATEIN THE M「CISTRY OF RURAL DEVELOPMENT

(SHRIFAGGAN SNGH KULASTE)

(a)&(b)As per thc infonnation rcceivcd from the Minお
try of Agrtulture&Farmcrs Wclね r,,

thcy a∝ h thC process to buitting Farrners Databasc and duHng phasc■ ,onけ ねrlners

whosc namcs flgurc in thc land rccords arc takcn up

Furthcr,thc Dcpartment of Land Rcsourccs iS implcmcnting the Digital lndia

Land Rccords Modernization Programmc(DILRMP)whercin onc ofthe componcnts iS

ComputCrisation of Land Rccords ln Computcrisration of Land Records, only the

cxisting iand rccords,as cxisting in the tchsi1/taluka,arc cOmputcriscd/digitizcd Without

inclusiOn or cxclusion ofnamCS bascd on gcndcr.
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